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MR. DERPUTY CHARMAN: The guestion ig,

That the Bill further to amend the Payment of Gratuity Act, 1972, as passed by

Lok Sabha, be taken into consideration.
The mction was adopted.
MR. DEPUTY CHAIRMAN: Now, we shall take up clause by clause consideration of the Bill.
Clause 2 was added to the Bil.
Clause 1, the Enaciing Formidia and the Title were added to the Bill.
SHRIMALLIKARJUN KHARGE: Sir, | beg to move:
That the Bill be passed.
The question was put and the molion was adopted.

The Tamil Nadu Legislative Council Bill, 2010 (Contd,)

SHRI M. VEERAPPAMOILY: Sir, | beg to move:

That the Bill to provide for the creation of Legislative Council for the
State of Tamil Nadu and for the matters supplemental, incidental and

congequential thereto, be taken into consideration.

The quastion was pbroposad.

SHREI M. VENKALAH NAIDU: Sir, thig Bill has been introduced today and it has now been taken
up for consideration and passing. | have no quarrel with regard to the spirit of the Bill. The BJP, from
the beginning, is of the view that there iz a need to have a bicameral legiglature across the country.
We have a bicameral legiclature at the Centre in the form of the Lok Sabha and the Rajya Sabha. If
similar arrangement is there in any State, nobody should have any cbjection. But the guestion ig this.

|'would like to impress upon the Chalr and also the hon. Members of the Houge of all shades that we
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should geriously ponder whether the time has come to revisit Article 168 and then take a fresh lock
into the entire thing. The framers of the Congtitution, our elders, felt that it should be left to the States
if they want to have a bicameral legiglature. It can be done by passing a resdution in the State
Assembly with the approval of the State. They can recaommend to Parliament and the Centre can take
further steps. They did it in their collective wisdom. There is nothing wrong init. But, unfartunately,
today, just see what is happening in different parte of the country. Out of all the States, we have the
Upper House orly in Uttar Pradesh, Maharashtra, Karnataka, Bihar, and of late in Andhra Pradesh.
In other States, there is no Upper Houge. There ig no Legislative Council. There are demands faor it in

certain States and there is no demand for it in certain States.

The thrust of my argument today ig thig. We will discuss it and come to a conclusion. | hope
the Law Minister will understand the spirit of my submission. We have to think sericusly about this
issue and come to the conclusion for the country as a whole once and for all. If bath the Lok Sabha
and the Rajya Sabha discuss it in their collective wisdom and take the views of the States and come
1o the conclugion that there is & need for bicameral legislature for the entire country, let us have it. If
the collective view is not to have it, then we should not have it. There is no rationale in one State
having two legislatures and other States having only one. There is no principle init. It should not be
left to — | do not want to use the phrase whims and fancies — liking and disliking of the successive
ruling parties. What exactly happened in Tamil Nadu? We are al aware that there was a Legislative
Council. Once upon a time the Tamil Nadu Legislative Council was very popular also. As a student |
used to follow ite debates and discussion. Great people were there. Subseguently, the regime
changed and the Legislative Council was abolished. Then another regime came. It approved a
resolution and sent it to the Centre. Before the Centre could take a final view on it, the House was
dissalved. Then the subseguent Government which came there, they have withdrawn in the
Resalution. They said that there is no need for an Upper House. Again now, a new Government has
come, and the new Government has come out with a proposal saying that there is a need to have an
Upper House in Tamil Nadu. Same is the case with regard to Andhra Pradesh also. There was a
Legiglative Council there. It was also functicning effectively. Then there was a change of regime. Late
MN.T. Rama Rao came and he thought that this Legislative Gouncil has become a rehabilitation centre
for all the defeated paliticians and they are wasting time. That was one view. And then, he moved a

Resolution and got the Legislative Council dissolved. The Parliament also approved it. Subsegquently,
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there was a change of regime in Andhra Pradesh, and again, the Congress Party came to power.
They tock an initiative, passed a Resoclution and sent it for our approval in Parliament. The
Parliament, in its collective wisdom, has approved it, and now, there is a Legislative Council revived
in Andhra Pradesh. Sir, going by two examples of Tamil Nadu and Andhra Pradesh, is it a casual
matter or is it & serious matter to create an Upper House? It iz nat just like you make a grade-1
panchayat, and then upgrade it to a municipality, and then say there is no incame and then make it
again grade-1 panchayat. Can we deal with the States like this? What is the respect and what is the
authority we are giving to those institutions? That is why | suggested that the Law Minister should
really start discussing with all the political parties in the country and then revisit this article 168 which
gives power far a bicameral legislature in the country, wherever there is a demand from a particular
State. Tomorrow again, whenever there ig a change of regime in Tamil Nadu, nobody knows, it

happened in the past....
SOME HON. MEMBERS: It will happen definitely.

SHRI M. VENKAIAH NADU: And that regime again comes to a view that there is no need fora
Legislative Caouncil. They pass a Regclution, and then they send a Resolution, and then, the House
approves it.

SHRI P. KANNAN (Puducherry): There is no chance for that. ... (interruptions)...
SOME HON. MEMBERS: Na, no. Time will change. ... (fnterruptions ...

SHRI M. VENKAAH NAIDU: Sir, my point is, | do not want to say either way whether it i gaing
to change or not. | leave it to the people of Tamil Nadu. They are the better judges and they will
decide accordingly, and we have experience of both the parties. That iz not the matter faor
consideration today. On such a crucial issue, as soon ag the Tamil Nadu Assembly has passed &
Resalution and sent it ta the Centre, the Government should have referred it to a Standing Committee
for discussion, consideration, and then take & final view upan thig, o the Law Minister should have
called 8 meeting of palitical parties to take a view after thig experience. We are seeing the States from
1954, From 195664 1o 2010, 20 much water has flown and 2o much experience has came. What is the
experience? What are the advantages? What are the disadvantages? What are the plus points ?

What are the minus points? You should analyze it in a dispassionate manner without any palitical
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consideration, and then come to a final condusion. | understand the compulsion of Cealitions. |
understand the compulgion of the Law Minister. | know the ground reality why this has come. As |
told in the beginning itself, | have no quarrel with regard to the principle of creating an Upper House in
the State of Tamil Nadu. The State of Tamil Nadu also is a big State. It reguires an Upper House. But
the question =, should we leave It to the successive regimes? This is the issue. | would suggest to
my friend, Arun Jaitley, who is our leader also, to study this further and then try to help the Law
Mirigter also to come to some conclusion. | am naot saying that you do it today. You bring a Bill, we
will give our views and the House will decide in whatever manner it wants, and as a principal
Opposition Party, | will tell that we will support the Bill. But is it final 7 15 there any guarantse that the
next regime is not going to again reverse this decision? Are we nat becoming a laughing stock in the
minds of the pecple? What is happening? One regime comes and they create an Upper Chamber,
the other regime cames and they abolish the Upper Chamber, and then ancther regime comes, they
recreate an Upper Chamber. This iz not a good thing. This is nat a healthy thing for the country. It
does not behove well for the functioning of our democracy alga. Thig is the point | just wanted to
stress today. | gave these two examples of Tamil Nadu and Andhra Pradesh. In these two States,
three times, these changes have been made. So, it iz high time that the Law Minister calle an all-
party meeting, has wider consultations, takes a final view and, then, proceeds further to create
Upper Houses in States whenever the demand comes. That is my view, Sir. | hope that the Minister

will understand the spirt of our suggestion and, then, act accordingly. Thank you, Sir.

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Mr. Deputy Chairman, Sir, | support
the Bill, the Tamil Nadu Legislative Council Bill, 2010. It i, actually, based on the election manifesto
in which the ruling party of Tamil Nadu, DMK, has made a promise that if they come to power, they
will restore this Legislative Council. And also, the Congrees Party and all other parties feel that there
should be & representation for the Panchayati Raj institutions . YWe feel that it is & must for that. Under
the Congtitution, far the Panchayati Raj institutions, both in the Nagar Palika and in the Panchayats,
they are having the position that if they are elected and if they want to come for any ather post, they
have to resign from it because that is the third-tier ingtitution contemplated in the Constitution.
Therefore, their representation is to be made on the legislative side. When the people are making a
law, which will affect the Panchayati Raj and the Nagar Palika institutions, they should have a
participation. Therefore, their participation ig now contemplated in this particular provision of clause 4

where it is said:
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1. Municipalities, as referred to in article 243Q of the Conatitution.

(4) Panchayat Union Councils.

(8) Cantonment Boards.

(&) District Panchayats referred ta in the Tamil Nadu Panchayat Act, 1994."

On the bagis, on the 12th April, 2010, the Tamil Nadu Legislative Assembly passed a resolution
according to the provision of article %, clause (1), of the Constitution of India, by having the feeling
that the Tamil Nadu State wants this Legislative Council. YWhen the Tamil Nadu State wants this
Legislative Council and is seeking the help of Parliament to make a law according to the Constitutian,

then, | feel, Sir, that we have to help them in coming out with this legislation.

Siry as Chairman of the Parliamentary Standing Committes, | was having the benefit of dealing
with this izsue of Andhbra Pradesh Legislative Council. We made & very detailed Repaort on that
aspect. We told them that the graduate constituency teachers are given the Right to Vate, and thair
representatives will be there. That iz a great thing which is also given to the teachers’ commurity.
But, at the same time, we have to make a Constitutional amendment for providing that primary
teachers at the Panchayat level should aleo become voters. That was recommended in the Report
alen, except that there iz no need for referring it again, because in 2005 only, the Standing
Committee has considered it, in detail, having the representation of all the political parties in all the
political spectrums. Members were there; they considered it, in detail, and submitted the Report.
There is no need for further congideration by referring that again. Yhen the people of Tamil Nadu like

it, we have to oblige them. Thank you very much, Sir.

SHRI MANI SHANKAR AIYAR (NOMINATED): Sir, | associate myself with Mr. Natchiappan's

remarks.

SHRIT.K. RANGARAJAN {Tamil Nadu): Sir, | oppose the Tamil Nadu Legislative Bill, 2010. |
oppose because | do nat know why, urgently, this Bill has been brought. The Legislative Council in
Tamil Nadu has correctly abalished this Bill in 1986, and this House also endarsed it. This is brought,
again, only to suit the UPA partner. As correctly pointed out by Mr. Venkaiah Naidu, anly to satisfy
their partner, they have brought it. | am surpriged; Tamil Nadu leaders, normally, used to say in
plblic meetings (Spoken in Tamil.) | tranglate it in English. "Governor's post is a waste post, We do
not want Governor's post in Tamil Nedu or anywhere. For a goat, beard is not & must. For a State,

there is no need for a Governor "
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\When they want the Governor's poet to be abolished, | don't know why they want an Upper
Hause in Tamil Nadu. The Legislature in Tamil Nadu is different because it is not like the Upper
Hause, the Rajya Sabha, in the Parliament. It has been discussed in the Constituent Assembly very
elaborately. It has come to the conclugion that India i a multi-linguistic State; we have got different
culture; we have to pratect the federal syetem. That is why this House was created. It was left to the
pleasure of the State under article 168 of the Constitution. So, it was not necessary. Out of 28 States,
orly gix States have this Upper Legislature. Sa, my point is that it ig not necessary. | would like to
quote what Dr. Ambedkar has said in the Constituent Assembly. He said, "In the States, in the
Assembly, the Upper House is nat necessary. It is a waste of manay”. | would like to quate Rajiv
Gandhi alsc. He once said, " Today, when you spend one rupee only 15 paisa goes to the pecple” . If
you have another Legislature in Chennai, even five paisa will not go to the people. ... (nterruptions ...

| can show the record. Rajiv Gandhi has gone on record. ... (Interruotions ...

MR. DEPUTY CHAIRMAN: Mr. Rangarajan, vou please address me. Don't address him.
.. (Interryotions)...

SHRI T.K. BANGARAJAN: | am just teling him to remind the Congress benches.
. (interruptions)...

AN HOM. MEMBER: It was in & different context. ... (nterryotions)...

SHRI T.K. BANGARAJAN: Now, we will spend more on this Upper Legislature and the money

that goes to the peaple will be cut down. It is a waste.

The third peint is that the Assembly election is going to take place in Tamil Nadu next year.
Some peaple say that the election is gaing to take place in November. Then, why don't vou wailt for
one year? What = the urgency? You can have the people's verdict. As Mr. Verkaiah Naidu has
correctly pointed out, we don't know what will happen, how the pecple will decide. So, my paint is:
What is the urgency 7 You canwalt for one more year. | know that the ruling party has brought a lot of
pressure. They want to create a parking place. Tao create a parking place, why should this House

oblige them? That is my paint. So, | oppose the Bill fully. Thark you.

DR. V. MAITREYAN (Tamil Nadu): Thark you, Mr. Deputy Chairman. On behalf of the All India
Anna DMK, | strongly oppose the Tamil Nadu Legislative Council Bill, 2010, In fact, thig Bill is being
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hurriedly brought to the House bulldozing all other items which are duly listed in today's agenda. By
bringing forward this Bill the UPA Government has exposed ite total helplessness and it has

succumbed to the bullying and * tactics of its alllance partners. ... (interruetions)...
SHRI JESUDASU SEELAM: Sir, the word * is unpariamentary. ... (Interruptions)...

MR. DEPUTY GHARMAN: The word * shoud be remaved. .. (Imterruptions).. | have

removed the word. ... (Interryotions )... | have expunged it. ... (interruptions )...
DR. V. MAITREYAN: If it is unparliamentary, you expunge it. ... (nterryotions)...

MR. DEPUTY CHAIRMAN: Yes. ... (Jnterruptions)... Mr, Seelam, why are you intervening?
.. (Interryptions)... You don't intervene. .. (Interructions)... When the Chalr is there, you need not

intervene. ... (Interruptions ...

DR. V. MAITREYAN: My challenge to the UPA Government is that if you have real guts, get the

Women's Reservation Bill passed inthe Lok Sabha in the next two days. ... (interrptions)...
MR. DEPUTY CHAIRMAN: This is House. ... (Interruptions )...

S1. 1. #2  STEHIR HERY, A M AIEGH O e TIEd] g 1 AR Hige ] il # B
AT A G T AT e oAThe R . (SaeT ). .

MR. DEPUTY CHAIRMAN: Mr. Kannan, please sit down. ... ﬂm‘erru,on‘ons)... Please sit down,

Mr. Kanran. ... (Interruptions ...
DR. V. MAITREYAN: Instead of pleasing your bullying ally, try ta please. ... (Interruptions ...
MR. DEPUTY CHAIRMAN: Use the words properly, Mr. Maitreyan. ... (nterruptions )...
DR. V. MAITREYAN: | used the word "bullying™, Sir. ... (interruptions)...

MR. DEPUTY CHAIRMAN: | am suggesting to you to use the words properly.
.. (Interruptions )...

DR. V. MAITREYAN: | am uw=ing the words very properly, apt words af apt fimes.

.. (interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Kannan, please. ... (ntarryptions)... Why are you interrupting 7
.. (Interruptions)...

*Expunged as ordered by the Chair.
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6.00 P.M.

DR. V. MAITREYAN: Try to please 20 crores women of this country. As far ag AADMK under
the leadership of Dr. Puratchi Thalaivi is concerned, out of the 26 alphabetical letters in English, the
three golden letters "MGR™ are mare sacrcsanct for us. The three letters "MGR" are our "tarak
mantra’ . Anybody whao triss to trample upon the vision of MGR. we will oppose it with all the might at

our command.

The Tamil Nadu Legislative Council was abdlished an st November, 1986 by AIADMK
Government led by the late legendary MGR. The State has been withaut a Councll for the last 24
years and we have absolutely no regrete for 1. Just because MGR abolished the Tamil Madu
Legislative Council, our political oppanent, the DMK, hag been trying to bring in the Council
whenever they are in power. The DMK Government passed a resclution in the Tamil Nadu Assembly
on 20th February, 1989 for the revival of the Coundil. In May, 1990, a Bill was introduced in the Lok
Sabha but it could not be taken up because of the stiff opposition. After the AIADMK Party, led by Dr.
Puratchi Thalaivi came to power in May, 1991, on 4th October, 1291 the State Assembly passed a

unanimous resolution repealing the earlier resclution passed in 1989.

Again after the DMK came to power in 296, on 26th July, 1994, the Assembly passed a
resolution for the revival of the Council. But again, after Dr. Puratchi Thalaivi became the Chief
Mirigter of Tamil Nadu in May, 2001, on 12th September, 2001, the State Assembly passed a

resolution repealing the 1996 DMK sponsared resclution. Now again this Bill today.

I'would like to draw the attention of the House to what the founding father of our Constitution,
Dr. Ambedkar had said on the igsue of the Second Chamber, "All that we are doing by this
Constitution is to introduce the Second Chamber purely as an experimental measure. We have not,
by the Draft Constitution, given the Second Chamber a permanent place. We have not made it a
permanent one. We have not made it a permanent part of our Constitution. It is purely an
experimental measzure and, as | gaid, there is a sufficient provision in the present article for getting rid
of the Second Chamber™ . This is what Dr. Ambedkar had said.

At present, in our country, out of 28 States, Ledislative Councils arein place only in six States.
The very fact that there are only six States which have opted for the Legislative Council out of 28, it

shows how weak the argument is Tor the need for & Legislative Councll ina democratic get up.

| urge the Urion Gavernment that it should take a very camprehensive, halistic and overall view
about the need for a bicameral legislative gystem rather than succumbing to the pressure of the alliesg

partrers.
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A Legislative Council cannat be good for one State and bad for another State. No study has
been undertaken so far about the need for a bicameral system, efficacy of the Second Chamber in
States where it s existing, what have been their achievements and what is the expenditure incurred.
It ig rather ironic that on the one hand the UPA Government talks about austerity measures and on
the other hand it is supporting Unnecessary and unwanted expenditure by brining this Bill for reviving

the Council in Tamil Nadu.

The AIADMK, as a party, has ite strong view on the Legislative Council. We had oppased the
Legislative Council in the past. We oppose the Tamil Nadu | egislative Coundil Bill today and we will

oppose the Billin future alsa.

| caution the House that next year once the AIADMK Government led by Dr. Puratchi Thalaivi is
ingtalled in Tamil Nadu, we will, through this very same UPA Government, bring a fresh Bill repealing

the Legislative Council that is being tried to be resurrected today. Thank youl.

SHRI D. RAJA (Tamil Nadu): Mr. Deputy Chairman, Sir, as & matter of principle, my party is
not in favour of creating the Legislative Coundil in the State of Tamil Nadu. My party made its position
clear even when the resclution was passed by the Tamil Nadu State Agsembly. Having said that, |
must make certain points more clear. | do not think this is the way to bring a Bill to the Rajya Sabha
and get it passed. It was introduced in the afternoon and it is being passed now. | think the House

should considert is it the proper way to get such legislative Bills passed by the House 7

Sir, | tend to agree on one paint with Shri Venkalah Naidu that we will have to address a larger

issue with regard to having a Legislative Council in States. It is a larger issue.

Presently, six States have Legislative Councils; the other States do not have the Legislative
Council. Then, it i2 an issue, a larger issue, and we need o address this issue. If not now, in the

coming days, we will have to address this larger issue.

Then, coming back to Tamil Nadu, we have various experiences in Tamil Nadu. We had the
Legislative Council in the past, and many eminent personalities were there in the Legislative Council.
Even 2hri Rajaj wazs in the Legislative Gouncil. But the paint here ig, in 1962, after the State Elections,
a coalition led by the Communist was about to come to power. That was the time Shri Rajajl was
made the Chief Minister. He was brought through the Legislative Council. | don't want to get into
those historic details. But the point here iz that Tamil Nadu has gone through various experiments,

various experiences.
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Coming to the very bill, in the Statement of Objects and Reazong, Para 3 makes it very clear
that on the 26th July, 1996, the Tamil Nadu Legislative Assembly passed a Resolution for creation of a
Legiglative Council in the State, and a Bill, namely, the Legislative Council Bill, 1997, which provided
for creation of Legislative Council in the States of Punjab and Tamil Nadu was introduced in the Lok
Sabha on the 14th August, 1997, But the Bill lapsed on the dissalution of the Eleventh Lok Sabha.
Hawever, the Tamil Nadu Legislative Assembly passed ancther Resolution on the 12th September,
2001, rescinding its earlier Besalution dated 2&th July, 1994, Hence no further action for revival of the
propozgal could be taken. Now, an 12th April, 2010, the Tamil Nadu Legislative Assembly passed a
Resalution in terms of clause 1of article 169, Now, the point is, it is not that we wish certain things to
happen. It is a guestion of people's judgement. It is a question of people's experience. Tamil Nadu is
pazeing through many palitical experiences. Now the State is going to have elections very soon. If
not in this year, in any case, in 2071, the State will have to face elections. And, | do not want to take
my own people for granted. It is their wisdom to decide what type of Government they will elect, what
parties they are going to elect. Having said that, when such paolitical changes are expected, why
should there be an urgency in getting this Bill passed by Parliament and how can things be properly
organized in the State of Tamil Nadu? That is where, | think, we should not show haste, and we
should have the time. And, this Bill iz not necessary at this point of time. | am not arguing in terms of
how money is going to be spent, how time is gaing to be spent, etc. These are not the arguments.
But the argument ist s it the right time to get this Bill passed by the Rajya Sabha? Why is there an
urgency? It should be explained as to why there is this urgency because there s going to be election
to the State Assembly. That iz why, my party thinks that it is not a necessary thing to be done by the
Fajya Babha or Parliament at thig point of time, and we should wait. Az a matter of principle, as |
said, my party is not in favour of creation of the Legislative Council, not only in Tamil Madu but also in

other States.

The final point is this. Even my friend, Dr. Sudarsana Natchiappan, has said that when it came
to Andhra Pradesh, it was referred to the Standing Committes. Now, is there any time to refer thig Bill
to the Standing Committee? This is & genuine guestion | am putting to the entire House. It is not
politics. lam not entering into any partisan pelitics. When a legislative Bill is brought to the Houge like

this, is it nat proper to refer it to the Standing Committee?
\What is the response of this House?

With these words, | conclude my speech. | have stated my objections to the Bill. | have also

made my Party's position clear on this.
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SHRI TIRUCH! SIvA (Tamil Nadu): Sir, | rise to support the Tamil Nadu (Legislative Council’)
Bill, 2010, on behalf of my Party, the D.M.K.

One step of man on the moon was regarded as a giant leap for mankind. Similarly, this Bill
paves the way for a historic legiglation in order to tap the knowledge of eminent personalities in
various flelds in this country. ... (Interruyptions)... who for some reasons or the other shun the
mainstream of electoral politics. Realizing the intensity and the imperative need for their cantribution
of gavernance, the architects of our Constitution have enshrined in our Constitution with a clear
foresight, under article 148 providing for the constitution of two Houses in the States. The discretion
s purely left with the State. Sir, ours being a federal structure, the States have been given egual

importance and thig discretion of forming two Houses rests with the State Government.

3ir, the erstwhile Legislative Councll which was in vogue earlier in Tamil Nadu before its
abolition has witnessed very vibrant debates between great stalwarts like Sir Ramaswamy Mudaliar
and the then Congress leader, Shri Satyamurthy. Alse, the first and the lagt Governar-General of
independent India, Rajaji, was a Member of the Council. The never-surpassed leader, and our
mentor, Dr. Anna, the incumbent Chief Minister, Dr. Kalaignar, and the great leader with three

golden letters, MGR, the former Chief Minister, were alao Members of that House.

Siry it Is not out of place to mention that but for this House, we may not have had the expert
opiniong of Dr. Kapila Vateyayan, Dr. Raja Ramanna, who was a Member of this House, and many
other eminent pecple like Shri Kuldip Nayyar, a journalist, who expressed their views an various
legislations . Considering all thig, it ig felt that the views and expert apinion of peaple who do not want
to enter into electoral politics are also needed in a democracy. So, Sir, 1o make the legislating body,
the debating forum, maore vibrant in the State of Tamil Nadu, the Government of Tamil Nadu has
passed a Resaclution in April, 2010 with a majority for the creation of the Legislative Council. | do nat
want to elaborate much on this. The essentiality iz very much felt, Sir. Clause 1 of article 169 of the
Constitution provides that "Parliament may by law provide for the abalition of the Legislative Council
of a State having such a Council or far the creation of such a Council In a State having no such
Council, if the Legislative Assembly of the State passes a Resalution to that effect by a majority of the
total membership of the Assembly and by & majority of not less than two-thirds of the Members

present and voting'. That has been done and the marginalized, differently-abled, transgenders,
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representatives of teachers, graduates — unemployed and employed —and the local representatives
could alzo find a place in the Legislative Council. They could also play a role in governance and
decigion-making. The rich and vast experience of our leader and Chief Minister, Dr. Kalaigrar, has

prompted him to pass this Resolution an resurrecting the Legislative Gouncil in Tamil Nadu.
With these words, | suppart the Bill.

SHRIMAT! JAYANTHI NATARAJAN (Tamil Nadu): Sir, | do not wish to take much time of the
Haouse. | just want to pint out, endorsing what Mr. Siva has said, that it will be a forum for different
shades of apinion to be represented in the Houge, nat necessarily on Party lines. My calleague, Dr.
MNatchiappan, has already spoken before me. It should not be viewed through a pdlitical priem. Our
founding fathers have put it in the Constitution. | understand the reasons why Dr. Maitreyan is so

forcefully appoging it, and what Mr. Raja caid and what Mr. Rangarajan said.

| only want to print out to this House, Sir, it ig a properly elected Government and a properly
elected Aszembly which has expressed through popular will ite opinion in Tamil Nadu, and has
pagssed that Bill in the Assembly of Tamil Nadu, and, the Bill is now presently before the House. Sir,
this House too is an Upper House. |ind it extremely strange that =itting in an Upper House, we are
saying that only a Lower House is enough. That means, Sir, the fact of the matter ig, we are saying
that this august House iteell 12 not neceszary. WMro Siva said it in much more elegant terms by
mentioning the contribution of o many eminent nominated Members, like Mr. M.E. Swaminathan. |
wauld like to say that the Upper House, the Legislative Council in Tamil Nadu will reflect various
conetituencies; the teachers' constituency and various other constituencies. The Panchayat
representatives and all thoge who do not presently find a House in a highly politically vitiated

atmosgphere that is present in Tamil Nadu today.

And also, Sir, one final sentence. | would like to totally and categarically deny that there ig any

bullying. All these are uncharitable waords for a very impartant discugsion that is going on now.
DR. V. MAITREYAN: Helpless Government says like that .

SHRIMATI JAYANTHI NATARAJAN: There iz no guestion of bullying. You had your say, Mr.
Maitreyan; | will have mine. This is a UPA-ceoalition Government. My Party supports it, and,
therefare, there is no question of bullying. Perhaps, Mr. Maitreyan's Party only understands bullying.
We believe in Coaliion Government, and, therefore, Sir, | would ke to congratulate the Chief

Minister of Tamil Nadu for having brought this Mation. ... (nterruptions ...

DR. V. MAITREYAN: Monday morning meeting !
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SHRIMATIE JAYANTHI NATARAJAN: And | would like to congratulate Mr. Maolly and the
Government far having brought this at an early time. Just because elections are one year away does
not make the Government of Tamil Nadu any less democratically elected or the MLAs any less
democratically elected. They have every right to pass it. The people of Tamil Nadu have expressed
their views through their Assembly, and, today, we are expressing our views. | suppaort the Bill, and |
would request all my colleagues to also support it. .. (nterruotions )... Sir, it is a foregone conalusion

that the same Government will come.

MR. DEPUTY CHAIRMAM : Now, Shri Prakash Javadekar.

=7 FHT TESHR (HERTS) | SUq9d( Heled, § e ga adi+ & (37 wel gl g 1% 4
X = & o el RSl A e o 2 w0iE) 98 ghie 2R =Ry, wIE A aRE gy 9w
HERTS, 1 [T aRyE # Ve § &R A9 92 o £ T Rl aW e 9 4 oia g R a e
g o= U< s 991 BT 2, Y e e dier €, 9 9= e 2 SH T % 9% 99
R GORT ¥E ol iy g, R aqw [T w1 H 3R T w1 o | A % g9 @ &e 2l
N AIBS F AT (89 & oW f$9T % gR1 Ao d & Wha & 2, Tewe i &
A AT TgW WA SieR P91 2, o] dldbas 3] STexd g 891 BReISgF JHeHe H UF
T 2ET 2 i T v e © Tr RN vl ) Tl E 21 3 ®e, 99 21, 9N 2w |
T B SN THE T EOE 9 of B T URNuE &, 99 U% SN Uk JeaN ok vEd] & U8 =X
T oRwe | 21 21 99 BT 950 SaTa] T B S, 91 AR S © b 29 e w9 9 v
o] AT g8 |10 SR ST I 21 S 99T 1 2, U8 SIS AE W e B, I 2 R dRue
N Bivet o Bligae ) 21 oo e & wiRifm 19 2, oud ol & oa=2eF 2, vo
Hipve T 2 bicameral systemn g a very good system for Parliamentary Democracy to
succeed. SUITHT, FBaT il <1 511 HE] 2, # S| U Goefv & 21 2| Algel] ST AR Y¥hR w1 A1y
5 T T &1, 1 % ATERT B T 7 T, FI S5 HIT I 3 ¥ 261 2, T2 T 75
e A & 16 w9 SR e aRes B, 29 o9 99 S e

S IITTARY : 51T AR S 19 S S, AT ] hE] ded1?

SHRI KUMAR DEEPAK DAS (Assam): Sir, | would like to share my views with the hon.
Members. | fail to understand the urgency. The hon. Law Minister ig here, he can explain better on
the urgency of the matter. But, giving better opportunity to the people in goverrance and decision-
making there is a need of legiglative council. It iz enshrined in article 168 of the Constitution. Sir, there

are demands from cther States also. From Assam too, various times, the issue of creation of
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Legislative Council was raised. The case of Assam had not been discussed and the Bill passed to

that effect. | would like to seek a respanse from the hon. Minister on this.

SHRI B.S. GNANADESIKAN (Tamil Nadu): Sir, | support the Bill and | cannot oppose it. |
wauld like to put only one question to Dr. Maitreyan. | was waiting to put this guestion to him.

.. (Interruptions )...

DR. V. MAITREYAN: T he asks & guestion, | will have to give answers. | must get an

opportunity.
MR. DEPUTY CHAIRMAN: | have ta give the opportunity to the Minister, ... (nterruptions)...

SHRI E.B. GNANADESIKAN! When we create something, there should be a justification with
reqzons . Similarly, when you abalish something, there should be a justification with reasong. The only
thing that | want to say is in 1986, when the Legislative Council in Tamil Nadu was abalished, what
was the justification? The reasons given were that it was a waste, that it was financially and

economically not viable. ... (intarrtotions)...
DH. V. MAITREYAN: Let him ask this guestion in Tamil Nadu.

MR. DEPUTY CHAIRMAN: Dr. Maitreyan, they did not disturb you when you spoke.
.. (Interruptions )...

SHRIE.S. GNANADESIKAN: That is why, Sir, if there iz 8 policy decigion, the court will not
interfere. If it is not a palicy decision, then the Government will have to explain to the people why it

was abalished. ... (Inferryptions ...
MR, DERPUTY CHAIRMAN: Dr. Maitreyan, there iz no right to reply.
SHRI B.S. GNANADESIKAN: Sir, | support the Bill.
DH. V. MAITREYAN: | urge the Minister to explain the urgency in brining this Bill.
MR. DEPUTY CHAIRMAN: Dr. Maitreyan, you have already said that, please do not repeat.

SARDAR TARLOCHAN SINGH (Haryara): Mr. Deputy Chairman, Sir, | just wart to ask,
through you, of the Law Minister that last time when this Bill was moved in Lok Sabha, it was far
Tamil Nadu and for Punjgb. So, what is the reason for deleting Punjab? Why have you detached
Punjak? After all, in the Punjab Assembly, bath the Congress Gaovernment and the Akali Dal

Government have thrice passed the resolution unanimously. It is laying pending with the Government
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of India. | would like to say that there is always a discrimination againet Punjaby. The UPA Government
is daoing this discrimination. If you want to pass the Bill for Tamil Nadu, you should also pass the Bill
for creating the Legislative Council for Punjab too becauge this is the demand of all the parties and

that you should not decide negatively on us. Thank youl.

e @ e e (199) : fed Jueie W, SN TER aveE Re el T @E g, §
HI T2 Ha gredl %ﬁﬁ ST o U o M 919 unanimously a1 €, 91 9 S4E] T consider FI8] &Y
TTE? (AT, .

DH. V. MAITREYAN: Let the Minister explain this.

MR. DEPUTY CHAIRMAN : Why are you worried, Dr. Maitreyan? ... (dnterruptions)...

wq&éaﬁqgrﬂaw ﬁﬁWWﬁassuramceW‘%ﬁﬁwa%ﬂm?ﬁm
RaeiT 781 &, ifer USTd & WS 1 diserimination ST S W8T 57 Gva i@ (018 <1 < &1 @8l &, §
TP | support F1 8 FA1 51 g6 STaTE TwY S|

SHRI BHUBANESWAR KALITA (Assam): Sir, while supporting this Bill, | want to remind the
hon. Minister, through you, that for creation of a Legiglative Council in Assam, a unanimous
resolution was passed in the Assam Legislative Assembly. | associate with the apinion expressed by
the Opposition Member, Shri Kumar Deepak Dag. In Assam also the Legislative Council should be
created immediately because the Assam Legislative Assembly has passed a unanimous resolution
and it is pending with the Government of India. Sir, through you, | request the hon. Minister to bring

another Bill for Assam.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, | support the Bill creating the Legislative
Councll for Tamil Nadu. The Legiglative Council should be created for Assam too immediately. This is

our submission.

DR. (SHRIMATIY NAJMA A, HEPTULLA (Rajasthan): Sir, you also support it because you

were the Chairman of the Karnataka Legislative Council. ... (nterryotions)...

SHRI M. VEERAPPA MOILY: Mr. Deputy Chairman, Sir, guite an interesting debate has gone
on by the Members from this side and the other side. Of course, one of the Members quite
interestingly said that when we talk abolition of this arrangement, or the bi-cameral arrangement, |
think, Rajya Sabba Members criticizing it, of course, the propriety is guestioned. But | am not
questioning that. On principle you can talk on any subject, | am not objecting tait. Mr. M. Venkaiah
MNaidu has a point when he said that conceptually we need to discuss, there should be holistic

discussion with regard to bi-cameral arrangement. | would like to say that again and again these
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matters have been discussed at various forums, including in the Congtituent Assembly. If you just can
go through some of the debates and the speech of Dr. Ambedkar, he was very clear, there was no
ambiguity at all. He said, "I would like to state to the House that the question with regard to have a
Second Chamber in the Provinces or not, 18 fo be discussed by the Provincial Constitution
Committee which was appainted by this House.” The decision of that Committee was that this was a
matter which should be left to the decision of each Province concerned. So, he was very clear. Even
T you want to go through the Report of the Sarkaria Commission, the Sarkaria Commission also
discugsed this matter. | do not want to guaote the entire proceedings but a few excerpts where it is
said at Para 2.33.06, "We would recommend that when a Resolution passed by the Legislative
Assembly of a State for abdlition o creation of a Legislative Councll in a State ig received, the
President shall pass the Besdution to be placed within a reasonable time before Parliament together
with comments of the Union Government. Parliament may thereupon by a simple majerity of the
Members present and vcting declare that they adopt or reject the reguest contained in the
Fezolution. It the Resalution = so adopted by Parliament, the Union Government shall introduce
necessary legislation.” All that is okay, only one point that we have not adopted is with regard to the
President's power to refer it. The Resolution will have to be adopted by the respective Legislative
Assembly and forward it to the President of India and the President has to refer it to the Parliament.
This Is the anly paint which was discussed. As a matter of fact, any of the bady of or the Constituent
Azzembly or thereafter the Sarkaria Commission never gpoke against the creation of these bodies.
Now, &ll the more | would like to draw the kind attention of this House, as one of the hon. Members
has said, in a federal setup, why should you have it7 It s encugh that the States send
representatives to the Rajya Sabha and the spirit of the federal concept has been fully met. We forget
a fact, particularly after the Panchayats are created under the 73rd and 74th Constitutional
Amendments, which became part of the Constitution, a three-tier of democracy has been created.
Let us not forget that. That is the Government, for all purpcses that is the Government, an
autonomous Government which s created. The federal concept as it is now, when we adopted the
Congtitution it was nowhere available. Now it has been properly conceptualized. In that changed
situation of the conceptualized form of the federaliem, it become inevitable. That is what we need to
understand it because Zla Panchayats, Panchayats, etc. have become an important segment of
their own representative bodies. Should they not represent teachers? Sir, when | was Education
Minister, | happened to have some Cammittee of the Union Government which | do not exactly
remember, | recommended that even primary schaol teachers should have the voting right. | did

recommend it.
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I'am teling you that these are the days of decentralization with proper perspective and
represented all clagses. Some would not like to be elected. The talent will have to be picked, brought
to the various Houses. For example, even in Tamil Nadu, Council was in existence even before the
Constituent Azsembly. If | remember carrectly, there ig the tradifion ag far as Tamil Nadu is
concerned. That concept was accepted by the people and Rajaj became the Chief Minister. He was
a Member and Kalaignar Karunanidhi and Anna Durai also became the Chief Minister by becoming a
Member of that. | was tald that Shri MGR was also a Member and he became a Chief Minister and in
1986 when this House was abolished, Dr. Kalaigrar Karuranidhi was & Member of the Council, nat
the Assembly. | am nat attributing any motives. | am not here to trivialize things . But, that was a fact.
It was abolished and he ceased to be a Member after the abdlition. | am just telling you that | am not
going to attribute any matives. So many things could be said form this side or that side. | don't want
to deal with that. | can say g0 many things, but, | do not want to. But, it is enough if | say what is
relevant today, and, | would like to say that | am more objective. You are right. It was intraduced in
the morning and in the afterncon the Bill was put for congideration. It iz for the House to consider it. It
has become the property of this House. Whether it is done hurriedly or not ig not the consideration.
Alter all, that will reflect in Rajya Sabha iteelf and not the Government. The understanding is, that

ves, Inalighter vein, | can say you should appreciate my Department that it is so fast, so efficient.
DR. V. MAITREYAN: Show it in the Wamen's Bill. Only two days are left.

SHRI M. VEERAPPA MOILY: | am not seriously speaking about it. This is our way. We dait. |
mugt tell you, after | became the Law Minister we drafted 78 Bills in a period of ten monthes. It is 8
record in the country. Now, | am not going to say that but the guestion ig that yes, whenever things
come Up we have some hakit. We sit overnight and finalize the Bill. We do it. If you come, | can
demorstrate it in my aoffice. If you can kindy come, you can find out how many more Bille are
pending. We draft it in such a way. | am telling you. ... (Interryctions)... So, now, | am talking about
Punjak. You are right. But you know very well that Tamil Nadu Assembly passed a Bill in thelr tenure
now. In fact, it was part and parcel of the manifesto of their party. It is not as if suddenly they thought
about it and just becausze one year was there they wanted to bring thig. | do not cangider so. It was
part of the manifesto. They are doing it to fulfil the manifesto promises. They are mandated to.

.. (Interruotions)...
SHRI PRAKASH JAVADEKAR: What has manifesto to do with this ? ... (nterruptions ...

sfterfare vm@ 24 99, |.(aeT ...
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SHRI M. VEERAPPA MOILY: In 2006, when they went for election it was part of their election

manifesto.

3ft THT TESHN : R T2 manifesto A &1 E, TG H& T2l FR Yepl? . (HALH)... We

cannat doanything ? ... (nterruptions)...
sftguemTfe : any A13T . (FaEm)...
SHRI M. VEERAPPA MOILY: SBome palitical parties....
SHRI PRAKASH JAVADEKAR: You cannot differentiate States like this. ... (Interuptions)...
31 BEANR qU 2 T, ...(HEH)...
MR. DEPUTY CHAIRMAN: Kindly wait.

SHRI PRAKASH JAVADEKAR: 8ir, this s objectionable. ... (nterruptions)... What about
Punjat? ... (nterruotions)...

MR. DEPUTY CHAIRMAN : Wait for & minute; please. ...(STdEH). .. TEel 9vd] complete Erg]
DAY (T AT U8 $5d] complete &34 2

SHRI M. VEERAPPA MOILY: Some political parties or a combination of palitical parties are
zealously implementing election promizes. Some parties thirk that immediately after they are elected
they think that everything need not be implemented. That is a matter of perception from one pditical

party to another party. | am not on a debate on that particular thing.
l'am not going to debate on that particular thing.

Now, the next question it Why Punjab's case is not considered. And, why Assam's case is
not considered. According to my memory — of course, | need to verify this — after the present

Assembly was constituted in Punjakb, it has not come out with any Resclution. ... (nterruptions)...

DR. ¥. MAIREYAN: Sir, how can he says that any resclution passed previously is lapsed?
.. (Interruptions )...

SARDAR TARLOCHAN SINGH: Sir, the first Resolution was passed in 1975 when Shri Zail
Singh wag Chief Minister of Punjab unanimously. Then, when Shri Prakash Singh Badal was Chief
Mirister again a Resolufion was passed. What ig the purpose of doing it again and again.

.. (Interryptions ).

SHRI EHUBANESWAR KALITA: Sir, the new Legislative Azsembly of Assam has passed the
Resolution. ... (Interuptions).. In Assam, the Legislative Councl was in existence since the
Congtituert Assembly days. ... dnterryptions )... We want it to be revived. .. (Interruptions ... The
Azzam  Legislature has passed & uranimous  RBesolution in the recently held Session.

.. (Interruptions )...
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SARDAR TARLOCHAMN SINGH: Siry before partition, there was Punjab Legislative Council in

Lahore. ... (nterryotions)... So, Punjal: has the old tradition of having a Council. ... (Interruetions)...

SHRI M. VEERAPPA MOILY: Kindy pass a Resclution and see our reaction.

.. (Interryptions.)...

SARDAR TARLOCHAN SINGH: What is the need of passing a Resdution again and again?
.. (Interruptions )...

DR. V. MAITREYAN: What about Assam ? ... (Interryotions ).

SHRI' M. VEERAPRA MOILY: Sir, the State Government of Punjab, vide its letter dated 18-09-
2002, stated that in view of the small area of State and the invalvernent of financial implication there is
no need for revival of the Gouncil in the State. ... (Interruptions )... After that, there is no Resdution.

.. (Interryptions.)...

SARDAR TARLOCHAN SINGH: There is no necessity. ... (Interruptions)... The Resclution was

passed in 1975 and again thereafter. ... (Interruptions )...

SHRI M. VEERAPPA MOILY: | am not talking about the history. ... (nterruotions )... | am talking

about the present. ... (Interruptions ...

MR, DEPUTY CHARMAN: MNow, you have brought to the notice of the hon. Minister.
.. (Interryptions )... This is an Tamil Nadu. ... (inferruptions)... The other things can be taken up later.

. (Interryptions)... Now, let us confine to Tamil Nadu only. ... (nterruptions)...

SARDAR TARLOCHAN SINGH: Sir, let the hon. Minister assure ug that he will bring Punjab
Cauncil Bill in the next Session of Parliament. ... (Inferruptions)... Let him give that assurance.

.. (Interruptions )...

SHRI M. VEERAPPA MOILY: Sir, as far as Punjab is concerned, they sald that there is no

necessity to go ahead with it. ... (nterruptions)...

3t SRR I : 377 U9 & (oAU A5 TR IR 3 & 1Y A5 .. ().
DR. V. MAITREYAN: What about Assam ? ... (Interruotions ).

SHRIM. VEERAPPA MOILY': \Wait, wait. | will also tell you abaout Assam. ... (Interryctions ... If |
said about Assam, somebody will have to say "shame' to somebody. ... (nterruptions)... 1 am teling
you, as far as Agsam is concerned, the State Government of Assam did not respond to the reminders
sent to it by the Legislative Department seeking the incumbent Government's view on the propasal
and hence the Central Government did not pursue the case further. In the absence of ther

permissian, how can we doit. ... (ntarrtotions )...
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MR. DEPUTY CHAIRMAN: There seems to be some technical problem. ... (ntarruotions)...

SHRI M. VEERAPPA MOILY: That means, whom to call 'shame’, or, whom to be blamed.
.. (Interryptions)... That is not a guestion. Now, anyway, | am very happy that many of you have

supported this Bill, | the permission of the Chalr to pass thig Bill. Thank you.

SHRI M. VENKAIAH NAIDU: Sir, there is one Important point. YWe should nat rugh through. We
also understand that they want the Bill get passed today. We are here to cooperate. But, at the same
time, when relevant points are raised by the senior Members of the House, the hon. Minister is

expected to respond. ... (Interruetions ...

TRE T el e 8 : a7 29 promise @1 &9 SI7Y 1 52 oFTel 999 9 A1 ..(emaeM)...

MR. DEPUTY CHAIRMAN: You please sit down. ..Jnteruptions)... | have identified Mr.

Yenkaiah Naidu. You please sit down.

SHRI M. VENKAIAH NAIDU: When the Members raised certain serious issues, the hon.
Mirigter is suppozed to respond to them, one-by-one. The main issue that was raised is responded
by the hon. Minigter in a casual manner without going into the substance of the suggestion by
referring to Dr. B.R. Ambedkarji as well as to the Sarkaria Commission. | waould like 1o remind the
hon. Minister that Dr. Ambedkarj and the Sarkaria Commission never gaid that every State, after the
change of Gavernment in every five years, will have to change their Resolution and Parliament create
and then wind up Legislative Councils in particular States. Thig igsue | have raised in view of the
experience and in view of the latest two examples — Tamil Nadu and Andhra Pradesh — before us. Sir,
two or three times Legislative Coundils have been created and then there is scope for abolition. So,
from such a situation, what are the measures you are going to take to see that such situation does
not recur ? You are helpless. | am aware of this, because of the Constitutional provision. That is why |
suggested, in view of the experience from 1952 till date, if the Government i willing to revisit articles
168 and 169, hold discussion with political parties, take experience and then move forward with

regard to other States.

That s why, | suggest that in view of the experience fram 1984 to now, if the Government is
willing to revisit 168 and 169, hold discussion with political parties, take thelr experience and, then,
maove forward, with regard to other States. | am nct saying, you do it for Tamil Nadu. Even if | say,
you are not going to do it. You are in & hurry; | understand. ...(Interryotions)... You are more
concerned about your allied parties. ... (dnterruptions)... On that also, | have no problem, Sir. [am

nat
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on the small issue; | am on a larger issue. My friend, Shri Prakash Javadekar =aid — Mr. Deputy
Chairman, please take it seriously — we should not become a laughing stock. For five years, you
create Council. Then, for five years, you are abclishing. This sort of a thing is not good far
democracy . Keeping that in mind, will you please call an all-Party meeting, digcuss this issue in the
light of the experiences and then take a position on this issue for the future? This is the suggestion |
am making. Make it mandatory. ... (nterruptions )... Sir, once a State creates a Counail, it must be
binding on the State to have it on a permanent basis. The suggestion is, once a State creates &
Council — States respect federal system, we also agree; that is why, we are supporting the concept
of raising a Council —we should not have the option, again, ta go for abolition. You have seen the
Punjab example, you have seen the Andhra Pradesh example, you have seen the Tamil Nadu
example. ... (Interruptions ... That is what | am saying Sir. | am saying about Andhra Pradesh also.
We have had Punjab experience, Andhra Pradesh experience, Tamil Nadu experience. Will the
Government take an initiative to call an all-Party meeting, discuss thig issue and then, come back to

the House? ... (ntarruptions ...
MR. DEPUTY CHAIRMAN: What is this?
s pAR E10T &9 : Y, A P AW H (ST, .
ol : 98 9 59 5T .(EEEm).

DR. K. KESHAVA RAO: Sir, |am drawing your attention to 171, which clearly says, "the total
number of Members in the Legislative Counail shall be minimum cne-third.” Second clause says,
"Provided that the total number of Members in the Legislative Council of a State shall in no case be
less than 40." That means, the Assembly should have 120 if they want to have a Council.

.. (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ... (dnterruptions ). T8 1T T There is seme techrical

problem. ... (Interryptions)...

SHRI S.8. AHLUWALIA: Sir, you amend 171. What is the problem? .. (Interryptions )... You
amend /1. ... (nterryotions )... Earlier, there were larger States. ... (Interrupotions)... Earlier, thers

wasa Legislative Coundcil in Punjab. ... (ntarruotions ...
MR. DEPUTY CHAIRMAN: Mr. Keshava Rao, what is the point ? ... (interruptions ...
SHRI 8.8, AHLUWALIA: You amend 171. ... (nterruptions)...

MR. DEPUTY CHAIRMAN: They are demanding. ... (nterruotions)...

324



2 URTE TS H : TW, 30 T 126 5 .. (FELUH). .
STl : e & 98 H Jd7 f3uT . (cae)...
3 UETE RS EN : TR, Aol 911 8, <11 9791 791 2, 394 o1 objection & .. (SIGET). .

MR. DEPUTY CHAIRMAN: The Legislative Department has sought some clarification. That has

not come; he has said that. ... (nterruptions)...
SHRI PRAKASH JAVADEKAR: Sir, it is not necessary. ... (nterruotions)...

SHRIS.E. AHLLUWALIA: Sir, more than 100 amendments have taken place in the Constitution.
.. (Interryptions)... 171 can alsc be amended. ... (nterryptions )... At that point of time, the States
may nct be smaller. Now, smaller States are there. It iz their demand. What to do?

.. (Interruptions )...
TER guad e diedr: 9 .. (aum)...
sftgTETafe : A e 2, SUiEy AT 98 SIS L (JEuT). .

TR quad e €ew : U9, 3FR $1E technical problem 2, §1 84 SUH] g8 HR4 & 1Y
TN 2, oifT 85 U8 aseurance dI8d © 1% 3Tl 94 & UoT9 ofiW ardd & 37 39 <2 & 9
ST AT T2 T AT

3t STTTART | T2 P21 16 thereis & latter that . (Interryptions ... Please sit down.

..(Interryotions ). ..

SHREI M. VEERAPPA MOILY: Mr. Deputy Chairman Sir, the position s that the entire
expenditure of the infrastructural arrangements for the Legiglative Council should be borne by the
respective State. A Resclution alone is not enough. Besides the resclution, commitment of the
respective State Government would also be required. It ig anly thereafter that it would be moved. It is
because of the statutory difficulty that we have written back to the Assam Government. No response
has come. If you write to the Central Gavernment about it, we are open. Certainly, we will definitely

consider it. There is no prablem.

Az far as Punjab is concerned, as we have already tald you, the last letter which was sent by
the Punjab Government also disapproves it. It is written by the Punjab Government, not by us. The
State Government of Punjab vide a latter dated 18.09.2002 stated that 'in view of the small area of the
State and the financial implications invalved, there is no need for the revival of the Legislative
Council." It is stated by them. The State Government's decision for not going ahead with the
proposal was again not supported by the necessary Resolution passed by the Legislative Assembly.
.. (Interryptions)... | am telling you that we are open to that idea. But how can the Government of
India be blamed for it?
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One more point which | would like to make here is that. ... (Interuotions)... In fact, | have
noted down all the peoints made by all of you in your speeches and | wanted to reply to them. But
seeing the mood of the House, | do not want to praleng the reply. The Minister has to go by the
moad of the House. That is why | cut short my reply. ... (Inferruptions ... | started with you anly, if you
remember. Yes, | do agree with you that the practice of first establishing the Council and then
abalishing it is not good. |, hundred percent, agree with you that it is not good. But there is a paint as
1o how we need to deal with the situation. Yes, there iz an issue which you have raised. The pdlitical

parties can discuss it and a congensus can be arrived at. | do agree with you that it can be done

objectively.
MR. DEPUTY CHAIRMAN: Now, the question is,
That The Tamil Nadu (Legislative Council) Bill, 2010 be taken into consideration.
The motion was adopted.
MR. DEPUTY CHARMAN: We shall now take up clause-by-clause conzideration of the Hill.
Clauses 2 to & were added to the Bill.

Clause 1. the Enacting Formuia and the Title were added to the Bill.

SHRI M. VEERAPPA MOILY: Sir, | move that the Bill be passed.
The question was put and the motion was adopted.

MR, DEPUTY CHARMAN: The Houge stands adjourned to mest tomorrow at 11 a.m.

The House then adjourned at forty-eight minutes past six of the clock till
eleven of the clock on Thureday, the &th May, 2010.
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